Situation in West
Bengal (St.)
[Shri Y. B. Chavan]
ADC. and members of the PDF-
Congress  coalition. There Was
determined attempts on the part of the
opposition members to jostle him
around and to prevent him from pro-
ceeding with the Address. Although
he could not get on to the Speaker’s
dais, the Governor was able to read
put a part of his Address inaugurat-
ing the joint session of the Legislature.
He was slightly injured in the melee
on the occasion.
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2. When the Assembly met later in
the afternoon, the Speaker referred
to his previous ruling and made a
short statement adjourning the House
sine die. This is what the Speaker
said. “I beg te report that on the last
occasion I gave my ruling on the 28th
November, I adjourn the House only
because since then there has been no
final decision as yet made and that
there is no compelling necessity
either by judicial discussion or decision
by any competent authority, if there
be any, to change my ruling, I adjourn
the House sine die”. No report of the
Governor’s speech was given nor
were copies distributed to members as
is ordinarily done: A motion of thanks
to the Governor was, however, moved.

3. This House will recal] that I had
indicated the views of the Govern-
ment of India on certain issues raised
in the previous ruling of the Speaker
in my statement made on November
30, 1967. The Government continue
to hold the view that notwithstanding
the observations made by the Speaker
of the West Bengal Legislature
Assembly, the present Council of
Ministers in Wast Bengal headed by
Dr. P. C. Ghosh is the lawful Council
of Minister of West Bengal (Some
hon. Members: Never) The Calcuita
High Court have, in a judgment
delivered on February 6, 1968, upheld
this point of view. By again adjourn-
ing the sitting of the Assembly sine
die the Speaker is preventing it from
functioning in accordance with the
provisions of the Constitution. We
have just received a commumication
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Indians from Kenya (C.A)
from the Governor, and we are giving
thought to the steps that can be taken
by the Union.
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12.04 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

Mass Depeortation of Indiam Nationals
from Kenya

SHRI K. LAKKAPPA (Tumkur): I
call the attention of the Minister of
External Affairs to the following
matter of urgent public importance
and I request that he may make a
statement thereon:

“The mass deportation of Indian
nationals from Kenya resulting in
their unemployment and loss ef
property.” )

THE MINISTER IN THE MINISTRY
OF EXTERNAL AFFAIRS (SHRI
SURENDRA PAL SINGH): Of the
186,000 people of Indian origin in
Kenya about 130,000 are . British
citizens. here are only about 4,000
Indian nationals, about 49,000 are
Kenyan citizens. The status of the
rest is yet to be determined. The
Government of India is not aware of
any deportation of Indian nationals
from Kenya although recently seme
people of Indian origin with British
citizenship passports have been mov-
ing out from Kenya to UK.

In consequence of the Kenya Immi-
gration Act of 1967 all residents who
are not citizens of Kenya are required
to take out work and residence per-
mits. An extension of the Immigra-
tion Act is a new law licensing all
trades and restricting non-citizens
who may be able to get licences to
trade only in certain items and in
certain areas.

The majority of persons of Indian
origin in Kenya are engaged in retail
trade mostly in textiles, clothing and
grocery. The Community hag been
extensively engaged in retail trade
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both in cities and towns and in rural
areas. On achieving Independence
Kenya Government gave two years
to persons of Indian origin to take
up local citizenship if they so desired.
Most of them have, however, continued
to retain UXK. dtizenship and are
thus subject to those regulations
which seek to legislate against aliens
being employed in jobs which are
capable of being performed by Kenya
citizens, Neither the Immigration
Arct  nor the Trade Licensing Bill
affect those persons of Indian origin
who have taken up the citizenship of
Kenya.

The Government of India have in
the past given permission to persons
of Indian origin who have felt obliged
to leave their adopted countries, to
settle in India and have in some cases,
extended certain customs facilities to
them. They will be prepared to con-
sider any future cases on the same
basis although they hope that those
Indians who have settled abroad will
adjust themselves to the changing
circumstances in their countries of
adoption.

SHRI K LAKKAPPA: I should
like to request the hon. Prime Minis-
ter who is here to consider this. ques-
tion. Is this development not one
more example of the ugly treatment
meted out to the citizens of Indian
origin because of the general loss of
Indian prestige and influence and
because of their belief that they
could do with Indians what they like
with impugity? May I know whether
this Government will take up the
sad plight ef these poor people the
highest level with the Kenya Gover-
nment as it is a breach of the solemn
promise given by the Kenya Gover-
nment to these people?

SHRI SURENDRA PAL SINGH:
It is not correct to say that the
Kenya Government is acting in an
irresponsible manner.

SHRI K. LAKKAPPA: The Prime
Minister should answer this question.

Deportation of MAGHA 27, 1889 (SAKA)

Indians from
Kenya (C.A)

SHRI NATH PAI (Rajapur): This
cavalier manner of treating these.
questions gives an incentive to
these countries to treat the people
of Indian origin like this. It iz a
vital question, After all tens of
thousands of Indians are affected. I
like the young man very much be-
cause he is to the point and I am
not expressing a preference for the
young lady, But the importance of
this subject should not be denigrated
like this; the Prime Minister should
reply to such questions.
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Mr. SPEAKER: He is perfectly in
order if he replies. After all you
and I cannot compel or insist that
only a certain Minister should reply
to your question. '

SHRI SURENDRA PAL SINGH:
We have to realise that Kenya is an
independent and sovereign country
and she is following a certain eco-
nomic policy. The only discrimina-
tion that they are making is between
citizens and non-citizens. There is
no discrimination whatsover against
Indians who have chosen to become
the citizens of Kenya. Whatever mea-
sures are being taken to africanise
their economy are being directed
against those who are not citizens
of that country irrespective of their
race, colour or religion. It is not cor-
rect to say that this measure is only
against the Indian community as &
whole; it is aimed against all forei-
gners who are not Kanyans.

SHRI K. LAKKAPPA: The hon.
Minister has not answered whether
this Government will take this up t
the - highest level with the Kufya
Government as it involves breach of
a solemn promise given by the Kenya
Government. That answer has not
been given.

SHRI SURENDRA PAL SINGH:
We do take up these matters from
time to time and they have assured
us that there would be no difficulty.
In this connection I may also refer
to the recent statement made by their
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[Shri Surendra Pal Singh]

Vice President and the Home Minis-
ter which had appeared in the papers
today. He has categorically assured
the Indian community there that
there will be no discrimination
against those who have taken up
Kenya citizenship or those whose
applications are still pending. This
measure is aimed against only those
Who are not Kenyans,

SHRI A. SREEDHARAN (Bada-
gara): The very fact that the Prime
Minister has not chosen to reply to
this question even though she is sitt-
ing here as serene as a statue is of
significance and shows how indiffer-
ent the Government of India are to
the beart-rending fatet of people of
Indian origin in Kenya. It is not an
isolated problem. As my esteemed
colleague pointed out people of In-
dian origin are treated very shabbily
in many countries. I do not want
to mention those countries; we are
discussing with some of them; some
are friendly and some are hastile.
Our capital is stormed by various
people ranging from CIA agents to
hippies and this seems to be a pub-
lic hunting ground for all ~ This
problem has been hanging fire for a
léng  time. Has the Government
giver serious thought to the problem
of people of Indian orlgin in Ceylon,
Figi, etc.? Have they any proposal
under ‘consideration to appoint a
committee or devise some arrange-
ments to study the problem of peo-
ple of Indian origin in other coun-
tries including Kenya to stiggest con-
ccrete measures so that such treat-
ment may not be repeated in future
and can be stopped as early as possi-
ble?

SHyd SURENDRA PAL BINGm:
There is no proposal under conside-
ration now to appoint any committee.
But various groups of Indians. eﬂ-li-
nent people ke Members of Parlia-
ment go on a visit to those countries
and study and discuss these problems.
Recently, there was a delegation cf
Members of Parliament to East Afri-
can couptries. We nlways advise our

FEBRUARY 16, 1968

Indians from Kenya

1406
(C.A.)

people in Africa and other countries
that they should identify themselves
with the country of there adoption
ang thus remain in harmony with
their country. These measures as 1
said are aimed against al]l ulines in
the country, not against Indians as
such.
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We want some concrete answer
from the Prime Minister. The whole
country is very much disturbed about
this.

Mr. SPEAKER: She says she has
got reports,

SHRI KANWARLAL GUPTA:
What are the contents?

SHRIMATI INDIRA GANDHI: Re-
ports come from time to time. He
has come here himself and he has
talked to us. He has given some
suggestions,

SHRI KANWARLAL. GUPTA:
What are those suggestions?

SHRIMATI INDIRA GANDHI: I
am sorry ] cannot give all those
figures here now.

SHRI D, C. SHARMA (GURDAS-
PUR): There are three types of In-
dians there. There are a few who
have accepted the citizenship of
Kenyas, Thers are some who are of
Indisn “origin. but who have UE.
passports. There are some who are
gtill Indians and who have not tried
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from Kenya (C.A.)
[Shri D. C. Sharma]

to specify their nationality. All
these three types of Indians are be-
ing subjected tc the same kind of
process of Africanisation, which is
going on all over Kenya. I want to
know from the Deputy Minister who
has talked a great deal about the
delegation of Members cof Parlia-
ment firstly what he is doing to
protect the interests of the Indians
who have taken Kenyan citizenship,
secondly, what he is"going to do with
regard to those Indians whc have
gone to UK, where Mr. Enoch Bo-
well, one of the big brains of the Con-
servative Party is saying, “We dc
not want these colcured people in
England, because they will raise
emotional, psychological and other
kinds of problems”? What is he go-
ing to do about those Indians who
are there still undecided and yet
claim their kinship one hundred per
cent with India? What is h2 going
to do about all these three types of
Indians (Interruptions)?

SHRI SURENDRA PAL SINGH:
Sir, as far as the categorisation of the
Indian people and people of Indian
origin are concerr®d, there are four
categories. There are thcse wlio have
taken the Kenyan citizenship, Accord-
ing to our thinking they are the res-
ponsibility of the Kenyan Govern-
ment. As far as those who are hold-
ing British passports, we have said
on so many occasions before that it
is the United Kingdom who should
look after their interests.

AN HON. MEMBER: Why?

SHRI SURENDRA PAL SINGH:
As regards those whose applications
for citizenship are still pending with
Kenyan Government, we have been
assured by the High Commissicner
as well as the XKenyan authorities
that they will consider and expedit
those cases. i

adr . 6 JITARMA; When did

‘they give that assurance last........
(Interruption)?

Re. Dis. on Rail 141
Accident |

SHRI RANDHIR SINGH (Rohtak):

Sir, why should the hon. Memb
lose his temper? This cannot b

tolerated,

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): Why should yo
lose?

SHRI RANDHIR SINGH: He is a
young Minister and he must be en
couraged. He is discouraging him
(Interruptions).

SHR] SURENDRA PAL SINGH:
Sir, I was telling about those people
who have applied for citizenship and

whose cases are still pending and no
decision has been taken. We are
informed by one High Commissicner
that the Kenyan authorities are fully
aware of the situation and they are
doing everything possible to finalise
those cases as early as possible, In
the meantime they will not be dis-
turbed; they will be given residen:
permits and work permits so long a
their cases are pending. The fourt
category is of the stateless persons
and whose citizenship is still in
doubt. If those cases are referred f
us and if any one of them wan
Indian citizenship we will conside
such cases.

12.23 hrs.

Re. DISCUSSION ON RAILWAY
ACCIDENT

o q@ @ 7R (fFa)
FEAT WIS, T AT gheAT ¥ an
q ogt feewma. ... ...

MR, SPEAKER: The hon. Memb
is talking abcut the railway accid
That is pending with me.

ol mar fagrt Mo (manE
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